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ORDER 

SarmAll. 

This 1I.A has been riled with the prayer for a dire ctior 

to be iss ad on the respondents to giva interest at the rate of 

15A for t e delayed payment of gratuity and increased pension due 

to 5dminitratiV8 f'ault. 

2. 	We have heard the submission of the id. Counsel far both 

the parties and perused records. The applicant,ø* being 2ggrieved 

by 	institut 
I 
ionovk of adiscipliflarY proceeding against him after his 

retirernen,had filed e Writ Petition in the High Court at Calcutta 

which 	tr 9ns?arred to this Tribunal bearing No.-T.A. 118 of 19969  

which is still pending adjudication, He ret fred from service on 

ttainin the aqe of superannuation on 30,4,1978 but on the qDoun 

that a d.5cipliflary proceeding was instituted against him, he was 

not given the amount of gratuity and that §retuity amount was paid to 

him only on 29.8.1982 after the disciplinary proceeding was: withdrawn 

on 12.4.1982. 	The applicant has now prayed for in this M.A the 

Contd..P/2. 



PaQ$4. 

interest on the delayed payment of gratuity. 

3• 	 we find in this ceS8  that even after retirement of 

the applicant from service there was a disciplinary proceeding 

instituted against him and leality or otherwise of that proceeding 

is under challenge in the O.A. which is. still pending for djudica—

tion, in any event, the material before us is that the disciplirary 

proceodng was withdrawh on' 12,4.1982; in that avant, orilythe 

.pplicent at best ceti get interest on the delayed  payment 'of gratuity 

after three months from the date of withdrawal of the disciplinary 

proceed ings. 

Accordingly, we direct the raspohdents to pan'int.erest 

to the a  plicant at the rate of 10% per annum on the entire amount 

of gratuity wtihwaS'dalayed w,e,f, 12,7.1982 till 19,8.1982 within 

a period of 2(two) months from the date of communication of this 

order t' jung which they Shall have to pay interest at the rate of 

20 (twenty percent) per annum, 	risrôodinglydiso5è of 

jthOUt 9Ssing an order S to costs, 

(U. Purk yastha ) 	 ( B.C. Serms ) 

Member (3) 	 Merrer () 

P/K/C. 


